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BACKWARD COMMUNITIES (RELI-
GIOUS PROTECTION) BILL*
s m!n‘tt et (39E)
TEI@ FEATE 5 anfas fawara @ fw
s o= Spgia S, sl
siifew. wrfadt aur s fawd RGN
F safeaat & ot ot afkada & st
stfeF ST T FF F fAg swaey
FO I fagas F1 3w 7 7 qwfa
& w7 |
MR. DEPUTY SPEAK ER : The ques-
tionis :

““That leave be granted to introduce
a Bill to provide for more effective protec-
tion of the Scheduled Castes, Scheduled
Tribes and other backward communities
from change of religion forced on them on
grountls other than religious conviction,”

The motion was adopted.

ot TR W : § fqags A
I FWIE |

HEALTH (PERIODICAL MEDICAL
CHECK-UP OF PRESIDENT, PRIME
. MINISTER AND DEPUTY PRIME
"MINISTER OF INDIA) BILL*

0t TgT T S (i)

# sear FT § FF wrea ¥ gy,
SETT Wl J9T 99 NE A F afawT
wred o Fafrear fasmr dear, 78 faeehy,
¥ amfas fafeear ader & fag qur
FaaR fawat ¥ faT Sy <% a1y
fagas 13w FX 1 ggafa & o

. MR.DEPUTY-SPEAKER : The question
Liss

“That leave be granted to introduce a
Bill to provide for the medical check-up
of the President, the Prime Minister and
the Deputy Prime Minister of India from
time to tu'ne at the All India Iusutute of
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Medical Sciences, New Delhi and for
matters connected therewith.”

The motion was adopted.

ot g TR §9 : § faaas a0
I FAE

HEALTH -(PERIODICAL MEDICAL
CHECK-UP OF MEMBERS OF PARLJA-
MENT) BILL®

=t R TR Hew ()
ST FIT§ [ qag gl &7 aAfes
W el faam gan, 7€ e,
% amwfas fafsar oder ¥ fag qar
qeER fawgl F fag STeg F0 NN
fargas #1300 F Fr srpwfa & a1 )
MR. DEPUTY-SPEAKER : The question

“That leave be granted to introduce a
Bill to provide for the medical check-up
of the members of Parliament from time
to time at the All India Institute of Medical
Sciences, New Delhi and for matters
connected therewith.”

The motion was adopted.
ot 91 9O W F fagas w7
A% FLATE |

15-27 hrs.

COMPANIES (AMENDMEN]) BILL—
Contd.

(Substitution of sections 293A, 324 etc.) by
Shri Madhu Limaye.

MR. DEPUTY-SPEAKER .. Now, the
House will take up furthier consideration
of the Companies (Amemdment) Bill of
Shri Madhu Limaye. Professor R. K.
Amin was on his legs. The time allotted
was 1 hour 30 minutes, time takén 1 hour
and 13 minutes and time remaining is 17
minutes.

st wg ford (FX) @ 99 w9 W
AFAT T

“*Published in Gazetio of India Extraordinary, Part 11, Scction 2, Dated 112-67:
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SHRI S. M. BANERJEE (Kanpur) :
Sir, after Shri Madhu Limaye’s speech we
got support from all Members to this Bill.
Now, we have seen a news item in the news-
papers saying that the managing agency
system is being abolished. So, I would
request you, because these two issues which
have been raised by Shri Madhu Limaye are
of vital importance to the country, that
naturally time should be extended. I
request that at least one hour more should
be given.

Then, Sir, I want to bring to your notice
the callous and indifferent attitude of the
hon. Ministers. When it is a question of
the abolition of political donations by these
companies, neither the Minister, Shri
Fakhruddm Ahmed, nor his Minister of
State ‘nor the Deputy Minister—no body
is present here. This is how we are treated.

MR. DEPUTY-SPEAKER : When we
start the debate, somebody will be here.

DR. KARNI SINGH (Bikaner)
Sir, I wish to make a submission to you and
to the hon, House that the Committee on
Private Members’ Bills and Resolutions
gllot a certain time to each Bill ‘and this
iime should be carefully adhered to, I
“make this request not because I am on the
waiting list to say a few words but because
I feel that more and more Bills should be
able to come before this House and go
through, I am quite sure, if it is ever put
to the vote of the House, the House is
generous enough to extend the time as much
as is required. But in the interest of give
and take for every body I submit that we
stick very strictly to the time allotted.
‘1 have been waiting fot my Bill for six months
although it is a category A-Bill. I may be
given just one minute at least to say scme-
thing on my Bill; otherwise, it will go on
for another six months. Shri Madhu
Limaye has 20 minutes for his Bill and
Shri P. K. Deo’s Bill is given 2 hours by the
Committee; so, I should get at least 2 minute
to speak on my Bill.

MR. DEPUTY-SPEAKER : If I have
understood what Maharaja Karni Singhji has
said correctly, as far as possible we should
adhere to the time that has been allptted
because the chance of the Mover of the next
Bill is sometimes lost or the Bill is postponed
for the next occasion. But sometimes, with
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the concurrence of the House, it is the practice
that we agree for extension of time. -

DR. KARNI SINGH : I have made my
submission to the House.

MR. DEPUTY-SPEAKER : Shri Baner-
jee has said that in view of certain state-
ments appearing in the press and in view of
the importance of this particular Bill some
more time should be given. ‘Shall I extend
the time by one hour ?

SOME HON. MEMBERS : Yes, Sir.

MR. DEPUTY-SPEAKER
right ?

SHRI D. C. SHARMA (Gurdaspur) :
No, Sir.

SHRI K. N. TIWARY (Bettiah) : Sir, it
is very difficult to sit one hour and two

: Is it all

_bours extra.

ot Wy femrd : 9 Welr WERT, A
TN AGAT, T AT 94 [ TN
g, ST NarsEde g A g | At
TR #R TRt ERe Frgregue
W e e A E

=t T fag (Qgas) - @ IR
T TR T T IEQ &, W
W AR ¥ W W A A
ok gagma s WhE
zq fae 7§ & @®  FT 31 TIfT |
A a A T S &ifwe arfe
AR FAR FT A faS o

st 7y formd ;o weT A A5 |

SHRI S. M. BANERJEE : We have the
highest appreciation and admiration for
Maharaja Karni Singhji. He is one of us.
The question is that two important questions
have been raised and there are the press

‘MR. DEPUTY-SPEAKER : I
followed your argument.

SHRI S. M. BANERIJEE : We want only
one hour more,

MR. DEPUTY-SPEAKER
importance of the Bill, -

have

: I feel the
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{Mr. Deputy Speaker}]
Shall I take it that the time is extended by
one hour more ?

SHRI RANDHIR SINGH : From 20
minutes, you make it 10 minutes.

AN HON. MEMBER : No extension,

SHRI SEZHIYAN (Kumbakonam)
If they are accepting the Bill in toto, as
moved by Shri Madhu Limaye, then further
discussion may not be necessary.

MR. DEPUTY-SPEAKER : I cannot
anticipate what the Government is going to
do. That is not possible.

SHRI SEZHIYAN : The Minister is
very much here. He can speak for the
Government if they are accepting the Bill.
Then, we can reduce the scope of discussion.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) :
There should not be any extension of time.
1 do not want to say anything more.

ot vy forwdd : 1% Ffanz w1 dEr
g R @ Qi | wwE faat
F § glaar gem |

To W gwm Tag : wwg fratwr
A IFT &1 IqF A A 747 FAC 7

MR. DEPUTY-SPEAKER : He says,
when they request you to accommodate,
you always resist accommodation. The
Government is not in a position to indicate
and I cannot anticipate what is their decision
about it. Does the Housc want an ex-
tension of time by an hour ?

SHRI RANDHIR SINGH : No exten-
sicn,

MR. DEPUTY-SPEAKER : We shall see.
Shri R. K. Amin to continue his speech.

15.33 hrs.
[SHRI BALRA) MADHOK in the Chair .}

SHRI R. K. AMIN (Dhandhuka) : Mr.
Deputy-Speaker, Sir I must reluctantly
congratulate the Government for accepting
the orinciple of stopping the contributions
_to the political parties. But I must say
that even this is just 2 necessary condition,
not a sufficient condition. What is required
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in our country is that those who arc at the
helm of affairs, when they are shaping the
policies of the country, should not be
influenced by the monetary contributions.
Therefore, not only the political contribu-
tions should be prevented but the conditions
should be created in our country, in our
electroral rolls, in order to attract the people
who can remain politicians and bccome
full-time politicians, We should evolve a
condition by which freedom can be main-
tained and pecple are not engulfed by the
cooperative socictics or the econcmic depen-
dence on certain parties. 1 may give ycu
an example that today the cooperative
societies have been used in order to have
the grip over the people so that at the time
of voting, the votes are collected in favour
of one party. This is nothing but the
economic dependence of the voters and this
must go as early as possible if we really
want to go to the basic issue of the problem.

1 have to say a few words about the
managing agency system. I am all against
the managing agency system. I would like
to kill the snake but without brezking my
stick. The alternative to the managing
agency system is the managing directorship.
Today, the way in which the managing direc-
torship is working, the same misuse of the
economic power continues. The old people
work as directors although they cannot
contribute anything to the management of
the concern. The relatives are being put
in the board of directors so that they are
just acting as the stooges and even the soli-
citors and the lawyers who can give the
legal advice to the concern are the people
who are having the vested interest and it is
they who are being put in the board of
directors. So, I do not prefer between the
managing agency system and the managing
directorship. So long as we do not improve
the managing directorship, it is no use
abolishing the managing agency system
in order to improve it. What is required
is to give the power to share-holders to revive
the share capital and to make the democra-
tisation of the ownership of the companies.
To-day what has happened ? Only a
few people are the owners of the share
capital of the companies. Instead of that
you must have democratisation of the
ownership of the companies to give more

" powers to the share-holders. Then alone,

you will have the real Directors in the



4331 Companies (Amdt.)

Board of Directors. Then alone, if you
kill the Managing Directorship, then you
will do the right job. If you do it now and
if you introduce the Managing Directorship,
it is the same evil in a different garb which
iscoming. Itis that from Scylla to Charyb-
dis you will be falling and it will not make
dny difference, But our approach should be
a positive one and that positive approach
is to make the demccratisation of the cwner-
ship of the ccmpanies to mcke it more
broad-based, to give more pcwers to the
share-holders, to revive the share market
and only to appoint those Directcrs who
can really direct. If this is dcne, I have
no objection to the abolition of Managing
agency.

SHRI D. C. SHARMA (Gurdaspur) :
Mr. Chairman, I think Mr. Madhu Limaye
has done a great service to this country-by
bringing forward this Bill. In the first
place he has tried to purify cur politice]
life. By political life, I mezn the pelitical
life in the country. It is because nobody
likes that any political party in this ccuntry,
whether it be of this ccmplexion or thet
complexion, whether it be of this variety
or that variety, whether it be of this descrip-
tion or that description, should be under the
stranglehold of any busincss firm. Sir,
those people who pay money are also some-
times our masters. The person who
pays the piper also calls the tune. There-
fore, if we get money from somebcdy, he
has a right to our services—mentionable
and unmentionable, direct or indirect, good,
bad or indifferent., Therefore, Sir, I think
this thing that we introduced in the Company
Law that the business concerns who give
money to political parties shculd mention
it in the balance sheet should go. 1 do not
think this is happening in any demccratic
country of the world. Is somcthing like
that to be found in U.K.? No. That may
be found in some other demccracy. 1 do
not want to mention the name of that
democracy. Anyhow it is not being done
in any party-based democracy and I think,
Sir, our Parliament will have a fairer name,
a brighter image and a better validity if we
abolish this. After all what did we get ?
Some persons seerh to, think thct the
Congress Party got the major share while
other Parties did not get much. There
are two kinds of ‘dhans’, two kinds of dona-
tions that are given in this country.
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Some donations are broadcast all over
the world and there are donations which are
just put under the carpet. There are two
kinds of donations—‘Gupt dhan’ and the
other kind of ‘dhan’ and it is a well-known
practice in this ccuntry. ..

SHRI RAJARAM (Salem) : What is that
‘Gupt Dhan’ ?

SHRI D. C. SHARMA : If ever you get
something, if ever ycu find something under
the carpet and which you are always finding,
that will be ‘Gupt dhan’, Therefore, I said,
Sir, there are two kinds of donations,
whether they are secret...

SHRI RAJARAM : Is it ‘Gupt dhan’ or
‘Gupta dhan’ ?

SHRI D. C. SHARMA : ‘Gupt dhan’,
I do not want to mention any name.

Therefore, I say that any party which gets
any money from any business firm is not a
party worth its name. It cannot pursue its
policies, it cannot stick to its principles,
it cannot carry forward the programme it
has before it. This is something like a
millstone round the neck of a party. Not
only that. Itis also something which grinds
the members betwcen the upper stone of
the party whipe and the nether stone of the
money they get from the business concern.
Therefore, this should be done away with.

Secondly, my friend says that the manag-
ing agency system should be abolished.
When I was in Lahore, I was a little more
comfortable than I am now—I mean I had
a little more money than I have now. I
was told to buy shares of some business
concerns. I do not want to mention their
names. What happened was that when
they came to me to ask me to buy shares,
they said, ‘We will appoint you a director’.
I was a young man and the lure of director-
ship bamboozeld me to buy those shares.
1 can tell you that only two of those com-
panies have not gone into liquidation; all
the rest have have gone into liquidation.
But nobody would appoint me director.
Why ? Because they wanted their own
nephews, cousins, sons, sons-in-law, their
own future sons-in-law, their prospective

- fathers-in-law to be appointed directors.

So this managing agency system has
become a thing of scandal in our country.
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[Shri D. C. Sharma])

Whenever you read the notice of a company
saying so and so is retiring but is eligible
for re-election, it means he is going to be
appointed again. Therefore, this managing
agency system has not done us much good.
It might have done some good and produced
lipsticks and some consumer goods items.
But if our managing agency system had
worked for the imterest of our country,
for our democraticinterests and our national
welfare, there would have been no public
sector in this country; everything would have
beendone by the private sector. The private
sector abused the privileges we gave it, and
they abused it in the sense that they intro-
duced the managing agency system which
is a self-perpetuating thing from father to
son, son to grandson, and now that
daughters are also allowed, from father to
son to daughter and so on.

There is no doubt that the managing
agency system has worked well in some
countries, but even there they have nationa-
lised these things which are of national
interest. Coal, steel and railways have been
nationalised in U.K. Some other things
have been nationalised in other countries
“of the world also.

Therefore, I submit very respectfully that
this managing agency system which is a
‘gystem of nepotism, of jobbery, of corrup-
tion, some thing whichis being done behind
the scenes, under the carpet, should go.
Icongratulate Shri Madhu Limaye on having
brought forward this Bill. T hope Govern-
ment will read the writing on the wall, see
what is happening in the country and judge
what the people want. The people do not
want any more big business houses. What
happened to France. There were 200
families: which used to control - France at
one time. We talk only of 10 families.
The result was that in France no govern-
.ment lasted for more than six months. Then
de Gaulle came on the scene and cha.nged
the constitution. The result was that these
business houses lost their hold on democracy
in France. Let not the example of France
‘be repeated here. Let us not take a
lesson from France. Let us follow our
own line of action and that line of action
is that no political party should be tained
with money got from any business house.
No business house should be permitted to
have the managing agency system which
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has failed utterly in terms of national good
and national welfare.

=t Ho Hro et (FTR) ¢ wwlT
E, Rg@ a7 fadas a1 awda
TQIEIRW@IA T gui g fF
fore fer & ag agg we g AR i Ay
faad & @ <9 N =97 07 F, R
Fw F faal #i O § W [@E TIW
G AT | IJAHT & AR THAT QT
AR a7 wmaw o a1 fF JEERl § g
dgr—Eai #§ gfgar fad—F
LA 9 A1 #1 Q1 G & i gafom
oot faeew w1 w7 fear 9@ o
R Agafor S A wERT e
FPAT e Tgl AR §, A I AT
¥ 7 FeAT A1gaT § f orw A7 srmardl
7 7g gt 3 i Aafom qod faeew
AT W N AT G, A W A
g gl AR q T § fr arw ag &
fe=r & 3@ amar 7 qaTT F fF FAfwr
o= foeew wor far smar §—
Tg arorGar 7X@ F awwarg 5 ¥
& a=X OF g F ag S ;E
AT @ g § 5 T faomw g=dT
AT [T F fag g S9N}
TR AMa= F S | I TR F
SraaT N 5 F0E F s afgear
AN AR ITH AT F O -
o, Q- W I_T AN IET 9w
gar 78t grn 5 27 @ g faan
qf@R A ¥ faar M fex g faé
Rage Al safaid frga s
argar § 5 ag qafom oh faeew
W AT TIfeq 1

i wigA §—fafew gfvear araR-
WA Y g fra do6r 9 | FEIR

- & A EET Awa e w1 fafew

gfvear FTERAT § AF FW AW 4,

- F gAY, TS ¥ g F v % Aw
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€ $afar sebe 17, € Jx<dq
A, 7€ AW ITWT a9, W R QP
@ S Y ART E— g N
AT 7 A AT &F, IR /A faqr T;,
1 NI G ITRT FR®T W—F A
sganaaT§ 5 ag uF Qs
&Y € § i ag ffew sfvear Hroiem
gt @, afes Nfafera fRfafaemm
FIGIRAT g 7 § AR qgi A &
ffafeee w7 & fag S smaT 1

g g & fv et famelt romr-srgTrs
HTEW FY AAT AT F—T qIRT W
wNIwFH ¥ I feaweft § 1 7%
T d g g W gm g A
FT 47 ITHY AT AF §, gATE Sgrer W
Ty g | 9 g @ €W, F
AR FAF—IEH §H F1E @ 7gt
t ¥fs T ag mgm g 5 saar
Fafemr qoiwr faew & Y, R gar
B T AT SHFT TS g THAT §,
foraar aoa1 Q9 AGE S X TF W
ferar a1 1 UF TBT IFA G Fo Hio
W wew F foar an, AfF SE
Fagaa gafad g€ fF amor ag @
Qr § g, mmﬁﬂrﬂfl

T a9 a8 & 5 9 9N & AR
# 47 v ar 5 frod & R ¥ g §
afi & 1962 ¥ 9@ AgE St FAL
WA I A F1HG T F g,
& ot afoq s@R S T FEr a1
2} S waq H G+ A AY o
fere ¥ifE 9 & aga Tooa w1,
AT Yt FIO §—fFT WEE & a8F
A AEY, 3z A o I ToT FWT AT
gafad ST qIET A o woorg H€
AR AEH T T 71 WY oo FE—
fF ag o788 wa Nfwg | T@ 2f w @
fer i & fad ? 2-2 o FT T
T gAT | A IR AT FE AR
T EE CEfaTTa & g, fom areara
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F I 4 FAT 98 7 ¥o ¥ q,
IEN 2 A Fo faF AT oY fir w43
FTIH TGIAT A & TUFT AT Lraredt
F gy I 51 AR o fay 1 &7
fade foar 5 oo 93 & wa ifag
ifs ag IR FT AT AG g | FfE
I X IET | I A A AR T
fs & a5 v =Y ¥ g, afom o
ITF T A A 3T w@T S
gam ?

gafag & g0 wean § fr <@ faw
1 7 AT AT R AT TS
rat Fr afaar £ FI AT = § |
FEM AT ! A AT IR
A wyar iforg, AfeT o T
FE BTN HT HqG FGT | Tg @l %
FRE F AE H TR aufaw § o,
T GG N o1 FFAI G | TR
a0 A arafaw g s 1§ Y Fgar
fFrmas FTmE a0 § )1 Sfew
FA AT oA (o Saad afaaar s
qMEY § A oI TR EH g
aifed #R <@ GATE F AW A0 A0l |
o7 A TG WA T TH T FgT 97
fr o, & sw s afew &, Afew
TR fafmme s @ Sifew
G | T FW FT W7 AT AT ?
Tet X fafmaresr $ F1 @A &
T ? ¥ HT WA § fra
27 AME,To AT § I 17 AWM Eo X ?
TG JATT A &, AgT TT S SfraT
AT N EN TEEAEE R
TR fF ag 9 ¢ s @ ag
3 fFqr g ? < 9T Ag fAawar @

AL T AT I Q7

A AT fi6 NAW AT F TOEA
Fargam 1 aw e feai A fr gard
T AFTA ARTAT @ G| FAWHT
f @R =« AT R &, T w1 AR
JATAT T & | W W W
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[sft o Yo awwit]
T FC {E7 &, F1E I Ay B A
FCEIZ ) TAAF A F3 790

zafay § faaed F< Aear § %
AT T Y FH AT ARIET U TAM %
i gl A 5 98 39 WEQ § afF
FHG F TS A1 TG &1 TGS H S T
%,@'@Eﬁ FH @ |

OF WA 99E © TSE § FEl N
g7

s ®o Ao Tl : ¥=BT WE A
gl |

qwdl aaEq fagr (ag)
gufy aged, 4 Wi o =¥ &
TRT T g |

AN HON. MEMBER : Please speak in
English.

SHRIMATI TARKESHWARI SINHA :

I hope the translation will be cnough to
understand.

SHRI S. M. BANERIJEE : But the trans-
lation will not be as sweet as your voice.

sl aETEQ fay : F W &
aeEql FT QA A I, §, @EFAV
&io THo Fo & IEAT &1 | A SO
A R ST (g1 AT H=wr T §
diag fedi € g adifa el ST
& a1 feasedi ST NN |

qaafa AEEE, § o @ faggs T
@r #5i § | ag faiuw agw oww
Frar ifed o1 | e #f Ay fawd
Hi P F qurf WWE 1 X o ad
1 g, i 9= qars 0 fed aY qars
o ¥ g AT @9 2T &, R oy F
IR R E TAE A E | I E
# gz T3 T g 5 @ fadww ¥
4% ot qrfaea §, ST swew e g
IR TG A T AR AT qF G T
U 9T FIT FIAT AL 9% AT
s fadas suferm &1 & wsawr
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R FEAT A TR F FH F &
TR W A AT ITH A AAGAT A
i FIfTT FEA

G5 wori favew S @ ag i
Fagg QU S g TE &
FRCFT F FT 914 § 6 T8 TF G-
Al ¥ §, T IR AT JAGET, A
T wig § i 3@ qF a5 g AAfer
oY fereew fr #1E o, Y fafa
T 1 IR T T S G A
g gEw fave gg gen, a9 9w ARl
gl § ag gem, 5 e, Wi,
S &R fadw § R of@t &
T # aga O o #R ey aga
TS G 9 IENT 4T | 9%y FAET
J 99 AU A AT W9TE W, ga%
WEHE ¥ GNG 9 FHAR BN agi TR
X I W X Feorr fFAT AW
Fudw! wrel § agar v g fear
g ) S sEfa Oe fF F Al
F gt &, g facgfasd, g,
Tgs afg oY 9 gi=w ofEaR & &R
IR SITYH #Y 309 ATEIT F] Fe 1o FW
%, 99 X AT fdaor @y &, ST
it qrfeanfes sar &1 gar a1 3¢ &)
o, iR amifes g suaer s@w
Y, AT & WY Afas wra & o
sew@ ) fow a0F § oo g ARl
g & g § R §® gl &
W F AT e QG A A
FAHT | o A 1 AT qgt XS
5, 6 9T §, a¢ fafw el &—
# frra AT A aTa T A f—
ret fagem, mifes &, @1g S anfg oY
AR AT G TN § 98 AW A ¥
5 a1 6 Wfawa #) faaefag @ &1

FWAFT & 77 @, qg I fEd 1
IR WITH ZIAT TET FE@MAT & A
AT 99T SAW &, Afew ag awder
YA AT H AT Sioww AT
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T FET | A W F Femw F
o 7o fev WS AT
g oR g 9o dF AMRE ) IR
I qOT W @Y AT SIS Hiew
T 531 2 wiqwa Fax Y 9% 9 TEh
EFT | UF Al FT 09T SR T AES
EAT FifE agt aedr et g fe oSy
AR @ § AT T IR0 FY FATT
Y & A 9% F 9 9= W IR § |
HFATY AR S H1SH & AT
gu, wfd a& fF s gl 7 g
Y a7 qg 25 wHtE F  dAfeer
SRR 9, afer wmied 5 dFaama
e AN ¥ FAE ARG ITQG G |
T A% ¥ W smgfrw ot sree @
SEH gEI W &, THAY F F@ IF H
W@ @ 9T 9gT, S fF g aw
TET ATT FgT AT | TW qG@ ¥ A
T A i e ¢ giar & oo
WA Sww WY ag Tewa g § R O
TO AN ¥ gral # W AT gt 7 faeq
TG AR § Y | Fafed F 7@ fadaw
FYATER FATE | SATIH Fig |7 AR
g f5 & N = & s 1 "W
RGAT AT §, AR IER &H FAT
o i T

# gawdft § 5 & ey W oaaw
ATATY | ATST T AT § IR TRTE,
fazon &, 1 A TR X EF
TRT fAwey § ) §F MW/ F
I ggfeaa gt & | afew S
ERAF foma 7 amgm ™
FATIT 1 qqA @ &, QA FSIA a1
AT Q@ &, Ig TOFT ST THo Ao Yo
FR, Reaw w1 g o fow deae
T, femfoed Y o FQ &, T
F FIA FTFH ATH FY EAT AT
g 1 W A QA & av SEwl ST
FRAAAFFERNE @ A
TN & fod v 5@ g & faww
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FNHAFI qIg AT FIeq F1 IQ@
A § 1 @Ed § o FW0
=1t g dF e # S '9e g,
TG FIE TET ART  THATRIE Gl
BRI | S FET AT IF FTAT @I
Ias fad oY fagas s SE A
Fafsw o= A7 sratfors £ w7 fadas
AT T |

# OF a@ SR Fgr At g R A
A 7y fmd & ga s F1 aneA
FTE | #iY T THo Tl 3 gl
WM F o qEAIfAF AT G
T TERT & | UOHIaF  SET &
FRIFAT T WX g R TE
T FTIAA FT FISU FT GG T9 74T
g | fFr & I s, S sear e
IET AAT &, ST IS AT @, BE
HET J997 T § AF 99 9T S IS
T &, OF AT FOW TG AQT g Qv
I 9 I T8, W , A fafena-
9 Y & faem ST omET AT
It SoTE T & ag wWied gon
AN A3 qE F AT FAA
Y 5 @ 99T TFEST FA ) A
FHAHF F §=RL FEA g TTE |
FE AW TeEIfaE 9T B ES A
FEFATR | q@ o9 W HE A I®@
T 3 @Y 100-50 SR ¥ feag AW
oifeal & e %7 gfaua & s s
WE IR @ TR ¥ I g TS
g

W 9N & 5 aorifas qifeay #y
9T THCST FA AT TG & | T
T Q1 SO (o T FY o gt
&, fFT ST %7 U ar6 &7 g F1fed |
THGT T T FH W G & TG0 gv
aifed S Tgr QT & wlAd &
W FH Joomar g wer
AEIRT F g TEAE AW a1 Afed
Tt qifear el FFT § ST



4341 Companies (Amdt.)

[terett arcdearét femn]

Aft qfr | HITor Tredwew gy G
& @, fea-fe wr wfaa =
Fiv 1 fod widw & 9T EWT 2
TR FafE ) d99 e F ot g
g & @it aerifas aifear
g witg s IufiER @ 6,
I¥ ITRT AT FAT, IO F IRAEET
¢ fird, oy &% wgar faer ) Afe
NE ot it =TT A 2 A AT =
JOTHY § | TW ACATT T AT FHI
FF QoA Aaq § 91€) aoTE 91,
fom ¥ &Nl A @l A aw S
A H ERNT G AT O Fhaw
@ff« T T STeQT-STeaT forelY T ey
T I | '
16 Hrs .

SHRI P. RAMAMURTI (Madurai) : Sir,
I have been listening to the speeches made
by Members of the Congress Party who have

been supporting this Bill. I am very glad
that they have supported this Bill.

st arceE faeg - g S
To Fréo o HYo F THHY 9z fmar
qr |

SHRI P. RAMAMURTI : I only wish,
Sir, that they will have the courage to vote
for this Bill despite any mandate that may
be given to them on behalf of the Party.
If they have the courage of conviction let
them vote for the Bill. There is no diffi-
culty with regard to this Bill. Nobody
has said this Billis unconstitutional. . No-
body has raised any question that the Bill
Shri Limaye has moved is not in order.
It is perfectly in order. Therefore, if
Members of the Congress Party feel so
ardently as they make out, all that I would
urge upon them is this. The test is their
voting and not the kind of the speeches that
they make onthe floor of this House. There-
fore, let them come forward despite what the
Minister might say and vote for it. After
all, the Congress Party had so many years,
nearly 20 years in this country. The mana-
§ing-agency system has been downgraded
in this country long before Indian Congress-
men themselves were shouting against
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managing agency system, a system that was
peculiarly instituted in this country by the
British people for a particular purpose,
in order to extend their control over large
amounts of money and the Indian big
capitalists also took it. I know with the
finishing of the managing agency system it
is not going to finish control over these
big business houses. It is certainly going
to continue. But certainly managing
agency system was a device which facilitated
the control of these big business houses over
large chunks of money.

Therefore, even the Congress Govern-
ment recognise that this managing agency
system should be put an end to.. In 1960 or
1961 when they brought that Company Law
Amendment Bill they agreed that it should
be put anend to. Eight years have passed.
Why is it that they have not put an end to
it ? The answer is the other part of Shri
Madhu Limaye’s Bill, asking that dona-
tions from these companies for political
parties should not be taken. There have
been eminent jurists, eminent judges, when
cases went up before them in Calcutta and
Bombay High Courts, who have held that
although it might be perfectly legal for them
to do so but it is unconscionable and
on no moral grounds can this sort of thing be
sustained. Therefore, why is it that the
Congress Party is unable to put an end to
this managing agency system even though
they have recognised that this system is a
bad system ? They are unable to do that
for the simple reason that they have been
continuing to receive donations from these
big business houses which control those who
are the managing agencies of these houces.
They _have a pull with the Government.
After all, the Government is their representa-
tive. 'How can we forget that the Govern-
ment today is the representative of these big
business houses, despite all the talk of demo-
cracy they may bandy about. In reality,
ultimately, it is their interest; their pull
that is there. Otherwise, may I ask, why
after stating from housetops that this
managing agencysystemis a bad system, they
have not put a stop toit.. What prevented
them from doing it except the pull of these
big - business houses that is there. Thatis
why - I'would like Shrimati Tarkeshwari
Sinha and others to have the courage of
their conviction to remain in the House
and vote for this Billjust like others.
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This talk of democracy and still sticking to
this kind of thing does not squarc up.
After all, what kind of democracy you have
after the general elections in this country.’
There is a money market, there is a commo-
dity market, there is a gold market and
during the time of elections there is a vote
market. There is also a market for votes.
Prices are quoted for votes depending upon
the context.

We know where this money comes from.
Therefore the Congress Party is not willing
to give up that source of wealth and it is the
Congress Party that has been objecting to
it.

SHRI RANDHIR SINGH : You are also
guilty.

SHRI P. RAMAMURTI : You show one
big business house which has paid donation
tous. Shrimati Tarkeshwari Sinha had been
saying that every party has been receiving
donations. When you make a statement,
you must make it with knowledge and
authority. May I ask any one of these
people to show a single big business house
giving donation to our party? It will not
give a donation because they know that we
are against big business interests. Therefore
they will not do that...... (Interruption)

SHRIMATI TARKESHWARI SINHA :
They have subsidised income.

SHRI P. RAMAMURTI : If Congress-
men are really serious about it, let the Minis-
ter accept this Bill jn toro and say, “I have
no objection; we really want to purify the
political life of ‘this country.” At least
let them learn to be non-sinners hereafter.
Let them say, “For 20 years we have seen
and we are going to.turn a new leaf now;
therefore, we accept this Bill in to0.” Let
the Minister come forward with that open
unrestrained statement. Then I will accept
the statements made by Congressmen.
Until then I will say that the Congress
Members who talk like this are only playing
to the gallery; they are not meaning serious
business.

! WS T7R T (7ut) : gy
wER, Ig AN AT AT FT N
¥ ¥ wA ¢ SR vy fagr
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[MR. DEPUTY SPEAKER in the Chair.)
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MR. DEPUTY SPEAKER : I would

like to know as to how much time the
hon’ble. Minister would take, for his reply,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : Haif
an hour.

SHRI RAJARAM : You should not res-
trict the time. We have not utilised our time
so far. We must be given some little time.

DR. KARNI SINGH (Bikaner) : Why
does the Minister want half an hour ?

MR. DEPUTY SPEAKER : He wants to
explain.

DR. KARNI SINGH : He can do thatin
a few minutes,
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SHRI RAJARAM (Salem) : I am really
happy to see that the Bill is supported by
two Congress Members in this House.
I must congratulate Shri Madhu Limaye
on having brought forward this Bill before
the House.

As far as the managing agency system
is concerned, it has ruined the country
during the past so many years. The multi-
millionaires who are the managing directors
of 80 many big firms in thiscountry are get-
ting bank guarantees and also governmental
guarantees to develop their industry, and
they utilise their money for political power
by purchasing the powerful people at the
top. This has been happening in this country
for the last so many years.

According to the statement here, we find
that the Congress Party has collected nearly
Rs. 2 crores, and the Swatantra Party has
coliected nearly Rs. 15 lakhs, and all the
other parties put together have collected
about Rs. 1,27,554. As far as my party,
namely the DMK is concerned, I can chal-
lenge anybody in this regard. Anybody can
come forward and prove that we have
taken any single pie from any management
of the company. If anyone is in a position
to. prove 8o, we are ready to go out of
our party and also out of Parliament. We
have developed our party in such a way
that it does not depend upon these companies
for donations.
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SHRI PILOO MODY (Godhra) : Let
him not make these rash pronouncements

SHRIMATI TARKESHWARI SINHA :
The salaries of the film stars have gone
to them.,

SHRI RAJARAM : We have developed
our political party on the basis of morality
and on the basis of history, and we have
developed- our party in such a way. My
leader Shri C. N. Annadurai used to say
a proverb to the effect that receiving dona-
tion from a millionaire was tantamount to
receiving butter from the diseased hands of
a leprosy patient. That was what he used
to say.

SHRIMATI TARKESHWARI SINHA :
What about Ramachandran, please?

SHRI RAJARAM : Heis a party member.
Further, he has not even given any dona-
tion. Moreover, when he came forward
with Rs. 1 lakh, my party leader had not
accepted it. That is what I would like to
give for the hon. Member’s information.

SHRIMATI TARKESHWARI SINHA :
What about Shivaji Ganesan?

SHRI RAJARAM : I want to convey
some message to the North Indian Cong-
ressmen who do not know the ABC of the
south at all.

SHRIMATI TARKESHWARI SINHA :
We may not know ABC but we know
D.M.K.

SHRI RAJARAM : Let me tell the hon.
Member how we get the money to conduct
the elections. We conduct special meetings
for the purpose. Here is my leader Shri
Anbazhagan and there is my leader Shri
C. N. Annadurai and so many other such
leaders are there, and they conduct special
meetings, and these special meetings are
attended by people after paying some entry
fee. Our leaders give special lectures on
literature and on political philosophy and
on political happenings and so on. I would
like to ask my hon. friends whether they
can see any such meeting anywhere in the
world. They can go around the world with
the free tickets from the Department of
Parliamentary Affairs but they will never
see such meetings taking place except in
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Tamil Nad and except those organised
by the DMK party. We have develop-
ed mass meetings in such a way and we
bave developed mass connections in that
manner and we have developed a political
party on that basis and we have captured
power there.

My party, is, therefore, supporting this
Bill with a full heart. You know, Sir,
that elections are a costly affair. At the
time of the elections, the great Congress
leader Shri Kamaraj has fixed up a quota
for every bus permit. It is not a joke, but
he has really fixed up a quota at the cost
of Rs. 1000, and he has collected it. In

. fact, there was a newspaper item....

MR. DEPUTY SPEAKER : Shri Kam-
raj is not here to defend himself.

SHRI RAJARAM : There are so many
people sitting opposite to defend him.

MR. DEPUTY SPEAKER : These are
serious allegations.

SHRI RAJARAM : He is their party
chief and, therefore, they can defend
him. ,

It may be that there is no Congressman
there to support Shri Kamaraj. I know
that but the real fact is what I have stated.

THE DEPUTY MINISTER IN THE '

MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : There are people
to support him.

SHRI RAJARAM : Of course, I hear one
lonely voice there from the Deputy Home
Minister. What can poor Ramaswamy do?
He is the only man to support bachelor
Kamaraj, and he is all alone.

SHRIMATI TARKESHWARI SINHA :
Why should he not provide him company,
if he is a bachelor?

SHRI RAJARAM : I must not recom-
mend the name....

SHRI PILOO MODY : I take strong
objection to this. I think the lady Member
can provide much better company to him.

SHRI RAJARAM : There was a state-
ment in the press that in the name of the
All India Congress President somewhere
in some southern bank, there was a sum of
Rs. 30 or 40 lakhs paid into the account,
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I do not know whether that is a fact or not.
But. if people are coming forward and col-
lgctmg money from these big multimil-
lionaires like Tatas and Birlas and others. . ...

AN HON. MEMBER : And Bajaj also.

SHRI RAJARAM : ....and also Bajaj
—of course, Shri Bajaj is not here at the
moment—then they are committing politi-
cal atrocity here, and it is because of that
only that the country is facing so many
difficulties.

Who has purchased Ayaram and Gaya-
ram in Haryana? Who has purchased them
except the Congress? (Interruption) 1 am
sorry to say it, but it is a fact.

SHRIMATI TARKESHWARI SINHA :
Ayarams are also purchased by those on
that side. (Interruption)

SHRI RAJARAM : So, unless and until
the Congress party comes forward—

AN HON. MEMBER : What about
Rajaram?

SHRI RAJARAM : Rajaram cannot be
purchased by anybody.

AN HON. MEMBER : He is a Raja.
(Interruption).

SHRI RAJARAM : So, I want to say
that this Bill must be supported by the
whole House and it must be passed.
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AT AR sfaw wwm F  fad
1 F0€ To & HAfuw foa=r o

st arederQ fer - Tt ¥
qa FrEm AT arfea d sy WA
T A 9909 & AR g T I
WY&

Lodocuit B o R

femfes A 1 +08 & &
sfas faem, SR 99 & @ IRW
ag I 57 | Feafat & o & S
AT T F AATAT Y T AT & I HT
e s & 9w A8 fear S
A 7 oF N 77 A =g 5 Feafl
N AR § yodifas & BN AN
G971 39 F1 fawfadr SoaT & WA §
fegama & tedifa &1 weErR @,
AR I TF W AT W F1H FT TR
Il F, 0 IF W AT A WRTER
A qW FA F FAEr A, dar
o @ g

QAT a9 Y AR ¢ AR &R
Wit Fg F 9 4 fr fergea 3 0w w2
T F FT F 9 §GT F 30 AT
35 UXE § | 78 =i AT 7 fagar ¥
T T T AT

MR. DEPUTY SPEAKER : Belonging

toboth'gdﬁ

«if’mm ag gar agr |
X § @Y ag v Far g 6 R
F g9 d AEEE AR g J| N
T g A WA JANATS Iq F §W
FIAHA G\ A IR WWT & wfa-
fafedt #Y aoefr S § @ w1 FW
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faga age #4, T wFw= W@ 3§,
T3 # WA ¥ fAd AW g

SHRI PILOO MODY : Is not anybody
going to talk about foreign money?
Wm‘ ag S wEEa §
Frafagl F1 491 FMFT AT FEAFE
N wfw @@ F1 F™ fFAr ST R,
7% fa% sufemm A== F1 wwen
TG ® I ] ) I WL ¥ AR
U TAT FY A QAT qgd E Iq X
IR F W =T gh

dc w1 ferg fear T 0 w=r
1% 37 o AT 1 To 45 §o famy
rft faerdt o, o @@t 4 T 75 Go
feaglm 7 ¢ | avaf ¥ @1 AT
H 6 & 8 To ey AT #7 I A
T R ) S e F1 FeRA fear @
o7 I TG TW q39 | A vy oy
¥ Fgr o1 fF WAT 450 AT To F
HE-E - A1 Feafaar I
T AR B ATH TGS | ST G AT G
FAT To 4T ¥ F AHIW T I~
FhH 7t N FwEfgr aEmaE &
IF | war §, @ fow aoifaw @ X
@ fewg™ #1 Gwar fFar & 3@
foe¥ A & fasr g @ s
TATT H A FT AT FFAT W, ATIW X
A9 7T 717 991 3 fag fawar gom,
T A T HGT | 459 A1 qg AT I
B fow ¥ gra 7 A0 & fegdw s
T I F I AW FT AfgFC § AT
WM B RAE FW AT AfEFR 0
I I G 5 fEa-fe & gt F
fram-frardar T2 1@ F X A
|/ ST gy o

4fF s T W A g
qTH ST FT g adr fifeqt &
Forg ¥ Feqfal 1 §6r Temifas &=l
& T T AT safwl F a [
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= o s=)

TN ITF A & 2 & wefevias
Frard, 37 7 F 37 F1 qo-ga) wad
FE@TE | A

SHRI S. KUNDU (Balasore) : Sir, the
sense of this Bill is this. The easy road to
politics should not be through money-
bags. Otherwise, the image of democracy
will be tarnished at the hands of the capi-
talists and blackmarketeers. A matter was
raised before the Calcutta High Court where
a reputed company wanted to amend its
Memorandum of Association saying that it
d to give d ions to political parties,

it is cc i to its i
This is what the Judges said in that case :

“To induce the government of the
day by contributing money to the political
funds of the political parties is to adopt
the most sinister principle fraught with
grave dangers to commercial as well as
public standards of administration. The
object is stated plainly to be *“to con-
tribute to the funds of the political parties
which will advance policies conducive
to the interests of the company.”* Persua-
sion by contribution of money lowers the

tandard of ad istration even in a

welfare state of a democracy. To convert
convictions by money is to pervert both
democracy and administration.”

[N

Mr. Chagla also, when he was Chief Justice
of Bombay High Court, had condemned
giving of donations by companies to poli-
tical party in no uncertain terms.

Then, the Bill seeks to abolish the manag-
ing agency system. I most heartily welcome
it. It has not done good to anybody except
the industrialist’s class, clan and their own
family relations. During the last 5 years,
the average commission earned per year
by them is between Rs. 10 to 11 crores.
This colossal sum is not -due to any pro-
ductive work.

The report of the Managing Agency
Enquiry Committee has said :

“The managing agency system can
serve and has served as a vehicle for
concentrating economic power beyond
what would be justificd by ownership of
wealth, Given the hold of a few business
houses in Indian private industry, their
actual control over the affairs of the
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companies managed by them is not likely
to be reduced materially in the short-run
by a change in the form of management.
But over a period, the discouragement of
the managing agency system cannot but
have a salutary effect in preventing undue
concentration of economic power.”

It has been found that during the last
5 years, the total amount -of donation given
by the companies to the political parties
is Rs. 1-26 crores out of which 90 per cent,
i.e., Rs. 1-09 crores had gone to the Cong-
ress Party alone and only Rs. 17 lakhs
have gone to the other political parties of
which the Swatantra Party has received
Rs. 15 lakhs,

MR. DEPUTY SPEAKER: Order, Order.
This argument would be end-less. The hon.

. Member has taken five minutes. I cannot

extend the time any further. He should
conclude now.

SHRI S. KUNDU : This indicates a
very dark future so far as democracy is
concerned. I would, therefore, urge upon
the Minister to accept this Bill and save
democracy from the incoming disaster.

SHRI PILOO MODY (Godhra) : Mr.
Deputy Speaker, Sir, I had not intended to
speak at all, but when I heard the type
of speeches that were made here I am
constrained to say a word or two. It really
hurts me to find that my hon. friend, Shri
Madhu Limaye, instead of being obsessed
by the amount of foreign money pouring
into this country in order to fight elections
has picked on local capital, Jocal money
and involved the managing agency system
init,

I have no objection if he wants to do
away with the managing agency system.
But let him do so on economic grounds,
for business grounds, for management
grounds and not because they made contri-
butions to political parties. As has been
already said, the Swatantra Party has
received Rs. 16 lakhs, which is a paltry sum
of money such as you spend before break-
fast in a political party. Figures have

. also been quoted that the Congress has

received a crore or two.

I do not think these figures have any
significance whatsoever nor do they re-
present an accurate figure as far as poltical
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contributions are concerned. The political
contributions that are made in this country
are far greater than the figures that have
been quoted by members and they might
be all very happy to know about it so that
they can brag about it.

But the fact of the matter is, and I reiterate
it, that it hurts me that this sort of thing
should be brought in this House prior
to a full discussion on the foreign money
that is used this country, particularly money
from the KGB and the Soviet Union,
which is pouring into this country to finance
129 campaigns in the last elections. Nobody
had the courage to say a word about it.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRIF. A. AHMED) : Mr. Deputy
Speaker, Sir, I have with rapt attention lis-
tened to the observations made by hon.
Members in ¢onnecticn with the Bill intro-
duoced by Shri Madhu Limaye and I have
no hesitation in saying that a good deal
of what has been said deserves very careful
consideration so far as the Government
side is concerned.

The proposed Bill has two objects in
view, Onc is to do away with political
contributions which the companies regis-
tered under the Companly Law have been
making in the past. The other is to abolish
the managing agency system. So far as
contributions to political parties is con-
cerned, 1 entirely agree that a time has
come when a decision should be taken by
all parties concerned that political dona-
tions from these companies should not be
taken for the purpose of elections. °

But T would like to point out that merely
by bringing forward an amendment to
the provisions of the Company Law that
object cannot be serviced. As hon. Mem-
bers are aware, there are private firms,
partnerships, societies and trusts and they
do not come within the purview of the pro-
visions of Company Law., Most of these
Acts are also administered by the State
Governments and they have jurisdiction
over the functioning of these bodies,

Apart from this, the hon. Members will
also agree that the kind of malady or evil
which they want to root out by bringing
forward this provision can only be done
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away with if all of us sincerely try; we
should not take any funds whatsoever from
these companies or people who are engaged
in industry. But it will depend mostly on
our intention, how we propose to run the
elections. I for one would be happy for
the day when no expenditure will be incur-
red for the purpose of having elections.
Instead of having a large number of jeeps
and processions for the purpose of elections,
if only the candidate in a jeep moves about,
holds a meeting, canvasses and persuades
the people to give their vote to him, that
will be the best day for democracy and
perhaps we can save a good deal of expendi-
ture in that way. But that is a matter which
cannot be achieved by merely bringing
forward an amendment to the provision
which is under consideration. That is a
matter about which I would very sincerely
ask all the political parties to sit together
and take a decision that in future in the
conduct of elections they shall not have
the paraphernalia of jeeps, processions,
demonstrations and spend money in this
way. It is only in that way that we can
serve democracy and help to create the at-
mosphere which the hon. Member has in
view and about which many of the hon.
Members have spoken.

SHRI S. M. BANERJEE : How do you
move then?

SHRI F.A. AHMED : Let all the political
parties agree that we shall not engage a
large number of jeeps, hold demonstrations
and processions and so on. Let only the
candidate and one or two of his supporters
go in a jeep, hold meetings, explain their
policy and point of view and leave the matter
to the voters to decide as to in whose favour
they will vote.

Therefore, while I agree to the provision
which the hon. Member wants to incorpo-
rate in order to do away with these political
contributions by companies, I feel that this
is not such a simple matter. It hasto be
considered and thought out as to how we
can really effectively implement the intention
behind this provision.

So far as the managing agencies are
concerned, the hon. Member is aware that
it has been the policy of Government to
do away with managing agencies gradually.
1 would like to quote the figures. In 1960
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there were 960 firms and the managing
agents were 11,360; in 1967 these 960
firms have been reduced to 479 firms and
the number of the companies which are
managing agents has been reduced to 720.
Out of the 470 firms, I would like to point
out, 235 were partnership firms including
proprietary concerns and 244 were private
and public companies which come under
the Companies Act. Therefore, even by
accepting the amendment suggested by the
hon. Member, we shall only be doing away
with half the evil which exists at the present
time because many of these firms do not
come within the purview of Company
Law.

Secondly, so far as the hon. Member
is concerned, he has simply provided that
such-and-such provision should be deleted.

But I submit that this requires a very
careful consideration and from the defini-
tion right up to the provision which deals
with the company, we shall have to consider
what suitable amendment can be made.

SHRI S. M. BANERJEE : Are you

bringing forward a comprehensive legisla-
tion?

SHRI F. A. AHMED : Thirdly, the hon.
Member would also appreciate that no one
in this House would like the industrial
development of the country to suffer. Many
of these managing agencies, on personal
guarantee, have been advancing funds to
a large number of companies. If, all of a
sudden, an action is taken, then that will
bring the entire development to a stand-
still and, I am sure, this is farthest from the
thought of the hon. Member who has moved
the Bill. I find from the provisions of the
Bill that he wants this managing agency
system to be abolished by 31st March,
1968. In this connection, I would, parti-
cularly, like to point out one fact of which
the House is aware that the Government
appointed the Shipping Corporation of
India as the managing agents of the Jayanti
Shipping Corporation, the management of
which was taken over by the Government
by an Act of Parliament. If we do away with
the managing agency system, we shall
also have to do away with the managing
agenCy system which is now being done by

he Shipping Corporation of India. In a
short period the Jayanti Shipping Corpora-
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tion has been under the managment of the
Shipping Corporation of India, a great deal
of improvement in the finances and in the
managment has taken place because of the
resources of the Shipping Corporation of
India with its worldwise organisation that
could be utilised. There are also a large
number of suits already instituted or are
being contemplated. In the circumstances,
if abruptly we terminate it, even the
Government Corporation will  suffer
and there may be many other difficulties.

I would request the hon. Member to
consider that he should not be so sacro-
sanct so far as the period up to 31st March,
1968 is concerned and that he should allow
us the opportunity of examining the whole
thing and see how early we can do away
with this managing agency system without
interfering with the industrial development.
It may be that by the end of 1969, it may
be possible for us to give them sufficient
time to wind up the business and make
an alternative arrangement. Therefore, I
would ask the hon. Member that, while I
accept both the principles with regard to
the political contribution and also with
regard to the abolition of the managing
agency system, he should withdraw the Bill
and give us an opportunity of introducing
a new Bill in the next session with comp-
rehensive provisions which will suitably
deal with the two aspects which have been
included in this Bill. I request the bon.
Member to accept my offer and withdraw
the Bill. :

sitag ferrd (1<) : goTEAE AR,
B A g FW WA &, I g T
FIFR A faerdr Y AR e &t T
79 ¥ fretdt 8 | FA--F AT T QAT
wwT oA & | A wRIA A FEr & e
Frfl ¥ T qUETaE 9 B AN
=T faar AT @, S99 Al |
* fagra M IE A @ E | IR TEA-
et s fosfFm g 1 @aR &
IR AT &7 AT Y, e A
#ré ARz a1 WRT AL E 0

Wi aF dAfom oHEr FT T g,
#Y oqa fas & 31 AH, 1968 &Y
aroa @ ¢ 1 afew R gt wEw
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Fafomr ot w1 @ F 3 faer
Y EFT T Q& AR 3T TS a0
w1 € T &, & 9 fad 7 g v
g

T AN AFg s a7 W
AT FAfs o F7 qrET AR & |
# IAE AT F fad wgAr Sga
g o af e s %1 e 9 b
FAie a1T, Tafad § 78 gEE R @
£ ) 3T AR AR T T G @,
wafa & Fedidr a7 I g | 9fF
ww @ faq, swfq svohi F77 ¥,
Fafo ot o w2 F AR A & Jw-
FAF faq @ @l 7 § d= 9
@i 6§

At WL I qg Arearaw faar @
& ag v T < faR &% W
a9 ¥ OF qrgw fadaw & w3 1 §
¥ FvEET ® &FE FQ ¥ fAQ5
ITH 9T [ F o dac § o mfew
# A W) geT N goTIa ¥ A9
fadas # avow = WA g 4
MR. DEPUTY-SPEAKER : Does the

hon'ble Member have leave of the House
to withdraw his Bill?

SOME HON. MEMBERS : Yes.
The Bill was, by leave, withdrawn.

16-55 Hrs.
LOKPAL BILL
SHRI P. K. DEO (Kalahandi) : I beg to
move :

“‘That the Bill to make provision for
the appointment and functions of an au-
thority name Lokpal for the investigation
of administrative acts in certain cases
and for matters, connected therewith,
be circulated for the purpose of eliciting
opinion thereon by the first day of the
next session.”

Sir, this Bill should have been considered
and passed long ago. Sir, as the President’s
recommendation is not forthcoming, I am
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. constrained to move this resolution that the

Bill t0 make provision for appointment
and function of an authority named Lok-
pal for the investigation of administrative
acts in certain cases and for matters con-
nected therewith be circulated for the
purpose of eliciting opinion thereon by the
first day of the next session.

In this connection I would like to point
out that corruption which with its
cancerous growth has been corroding
the morel fibre of this nation. Citizens
have been subjected to improper and
unjust administrative acts to which
they do not find any adequate remedy.
Then, we hear of encroachment of
citizens’ rights and many cases of adminis-
trative delinquencies to which also there is
no proper remedy. Sir, I do not want to
wash the dirty linens of the administration
in this House, but there is no denying of
the fact that very often the opinion expres-
sed inside the Parliament and outside this
Parliament to root out corruption and
to magnify all the evils of it and it is a
fact in the country,—has gone to wilder-
ness. So, I beg to submit that the only
answer to this question lies, not in the
reiteration by the Government that every-
thing is ‘OK in the administrative front
but to realise the reality and come with
some conCrete suggestion.

The Third Lok Sabha period was cons-
picuous by the various memoranda sub-
mitted to the President by many citizens
of this country and by leaders of the Op-
position against certain acts and misdeeds,
about the allegations of corruption, favouri-
tism and improprieties against the Chief
Ministers of many States like Orissa,
Mysore, Rajasthan and Bihar. But, in all
cases, the Prime Minister in this House

ted them pt in the case of
Orissa where the CBI report saw the light
of the day. It is because of the historic
ruling of the Speaker in this House on
my exposure of the CBI report, a top secret
document, but even then the Treasury
Benches did not agree to the institution
of a Commission of Inquiry, they made a
decision for these two former Chief Minis-
ters to step down from their present offices.
1 congratulate them, but, at the same time,
1 beg to submit—I would like this to go en
record that—when a noble and bold effort




